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PRIVATE MEMBERS' RESOLUTIONS 

Taking effective steps for providing safe drinking water and 
setting up a Central Drinking Water Advisory Board 
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 ��رہ� ہ%ں1000-500W
  -��وڑ رو�ے ��	�ے �� �
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 ��� �� ��ह �  �!�� ��!� ����, "]�2 ��  �!�� ��!� �0� �� 4
��� 
����� ��  ��O L�� E� ह� ���� ह�� !2$2 75 L �7� L��EO ����� ��  ��O 
ह��� ह� � ��� ��  ��0� ��  �!�� ��!� ���� $� ह��� ������ ��  ��O ' �� �� ' �� 
L�� E� ह��� �� ह� ह�� ���� �� �$�  ����7�! ��7& �� 
ह� �ह��� ह�� �� $�� 
����  ����7�! ��7& �* 100 ��h �� ' �� !�2& �� %���� ��  ���� 
��
 ���� 
�
<� �ह; ह� �� ह� ह� � 

†Transliteration of Urdu Speech. 
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ह  �K� <��<�
 ��2l� ��  ��+3 ह�� L�� E� ���� �� �ह��� ( ���� ��  ��O !�2& 
��  ��� � $� %d5� N7� ( �!� 
� ���� ���� 
�� ह���  �� ह� ह� � �� �, �
� �� 
��� ����� L�� E� ���� ���� �� ���� 
& �� ><� ह� � '�� !� [�� ���� 
& �* �� �� 
�h� ��X
� ����� �dह* �G0& �� ��� �� ह� � ���0 ��! �� �� "� ��  �G0& ��  �d�2� 
��5 ���� ���� �  �$3 ह�� '�� !� -�
 
� �� ह ��! 40 !�8 !�2 '��� ��� 2��� 
���� ह�� �h� ��X
� �* (�* ( �G0�, घ& �� ��ह ��-��  �!���+ �� %<����! 
��   !# ���� �� ���� !��� ���� ह�,  ���� "���  �� ��  6-6 घ�+�  �53  ���� !��� ��   !# 
8�� ह� ���� ह� � L��Q  �� 9� ��  �!�� ��!� ���� घ��� �� ���� ह��  ����7�! 
��7& ��  !�8& �� ��X
� �* !�2 ���� � �� ���h& ���� 
&, ���� ह���, �� 07, 
�� !
�, +�
5�%-, ह���+�% +� � � L�Oघ��� ���� 
& ��   7�� ह� ���� ह�� 

���� n  �� �� ��7& �* %� ���� 
& � ��� पा !� 2� ह� � %� ��� �� �� 
ह 

ह�  � %न  �� �� ��7& �* ���� ��  5?+�7� ( N!� ��7�� �� m
��� �� � 
%<����! ह��� !2� ह� � ����  �K� 
,� ��  ���� L � r
� ��  ���� ���  "��� 
L
�2 �ह�� �-� ������ �  �
� 2
� ह� �  �� �� ��7& �* %���� ��  ���� 
��
 ���� �� 
<+�--3 $� ������ 9� ��  ��F �  �
� 2
� ह�� 
 

 �� ���� ��4�ह #� %��ह�� �����8��  ��+3 �� n  �!��� 0�ह�� ह� � 
�� %� ���� �� �,��A?!� %��ह�� ह<��� ( ��8 8�! ���� ��!� ह���� ����� 
��� ह�� �� ! �* �� 2���& ( ��ह��& �� 
ह  7��
�  �!� 1�  � %�  
��� �* 
��
� ���� ��!� ��  a!��+ �� ��ह �� ���� �� �h� ��� �ह��� �� �� ह� ह� � 
���� ��!� �* a!��+ �* �h�  ���� �* ���� %<����! ह� ह� ह�, %� ��ह �� ��7,�� 
��ह��& �* ���� ��  �?!� ह� ह� ह� � %� 2��& �� ���� �a!�� ��  ��# ��8 ह� ह� � 
%�  7��
� � ��.��.��. � -
� 4 ��  ��� mह��+ �� �� ! �� ���  �
� � "��� 2��� 
��!&,  �
������&, ���%�����, ( [���
�*+ !<+ ��  7��
� �� ( %!��� 
�
�  �
�  � ���� �� ��� %� %!���  �� ���� ����� �, ��� ���
! 
��� ���� 
�� 0�� � ह� ह�� "dह&�� ���
�  � %� ��ह �� ��'� ( #>��?0 �� � 
�-
#-��7 ���ह ह� 2
� ह�  ( !������ !�2 ����2� ह� 2# ह�, %���  '!��� %� 
��ह��& �* ह��& !�2& �� ��ह� �� $� 8�� !�ह� ह� 2
� ह�� 
 

 �ह��
�, ��.��. ��. � -
� 4 ��  ��+3 ��  �,�� �� ���� ��!� �� ��� '��� 
a!��+ �� �0� 
ह�� ��   ����& �* 5)+!��� ��  �� � 5�ह� ��� ह� � %���  
����� ��.��.��. ��  ��7�  �<+ ��� mह��+ ��  !# ( ��F �
� �� 
, ��)�+� 
�5y  #N�+ �� ���0 ��   !# $��� � ह��'�2�� �� � <!� �* 8���� ��ह ��   

241 



RAJYA SABHA [1 August, 2003] 
 

�ह�!� ���,� ���� (+�AN�� ��+!) ,  �7��! �� - �
� ( !�- ��# 2# � ��.��.��. 
�� ����  �
� ह�  � 
ह �0� 5)+!��� ��  �� �! �ह; ह� ( 
ह ���%�� 
�ह����� �� �� �� ह,� ह�� %� �0� �� �ह�!� ��  ��! �� - �
� ( ��2 ���,n� 
�� ��ह �� %� ��ह��� �* ���� �� �a!�� � $� '� �h� ह�� 
ह �ह 2,�g �* ��� 
ह��  �-�� �� -���� � ���� ह�� %� %!���  ��  ���� �* !�- �� ��ह �C 2� ह� �� 
�G0& ��   !# 8���� ( ��ह !� ह�� %��� �� ��ह �� $� 2��� ��!�  ���2� 
8!! ( ��2!�� ( ��2�� #�� �
� ��  7�� ह� ���� ह�� <+-� ��� ��!� 

���%��� ूो हेनर% �क कोका कोला &लाटस के कचरे म( ळहर%ले   भादे क+ ियकदार 

द,ःतयार  हई हैु <  ह,� ह�, "��� "dह* - ह�  � %� %!��& �* ह�� ��!� ह��!� (�� 
� �,� '��� �-*2�� ��.��.��. � -
& 4 �� 
ह ���%�� �ह������  ��+3 ह� �� 
ह,�� �� �� ��8� 8�!�� ��   !# ��5� ह�� 
 

 �� ����  ��5� ह,�� �� �� ��4�ह �ह��P= ��  "� %!��& �� �� �� 
 �!��� 0�ह�� ह� � �ह�� ���� ��!� �� ��� ��  a!��+ ह� ( '8���� �*  %� %!��& �� 
��� ��!� 8�* @� ह� ह�  ���* ���� ��!� �� ��� � 
ह %!��� �
�  �
� �� 
ह� ह�  � %� �� ��� �� ��ह �� ����� �� � �
&, �, n� ( ��2 ��#-�� �� 

���� ��8 रहा  ह� � �ह�� ���� ��  �?!� ह� ह� ह� ( '��� ��   !# ���� ��� ह� ह� 
ह�� �� �,��!�� ��� ह� �  � '2 �� ! a!�+ �� �ह ��2 %!��& �* $� %�� �ह �� 
���%� + 5� %�N��
� �� ��#  � �� �ह� 8����  �?+ ���� ह�2� �� �� ! �* 
��.��.��. � -
� 4 �� �ह������  ��+3 �* ���� ह,� ह�� 
  

 �� 
ह $� �,��!�� ��� ह� �  � �ह��-�ह�� ह,�� �� �� �?+� ��7�! �� � 
& �� 
��z+ 6|� (  ��! ��+ a!��+ ��
� ��� �� %���� �� ह�, %� ���� %!��& 
�* ���� �� 5�ह�� ( �A<�
��� �� ��g ह��� 0� ह# ( '2 
� �� � �
& '��� 
�0� �ह; ����� -�� � ह� ह�, 5)+!�%� ��  �� � 
�  ��� ( � # ��  
�� � %<����! ��   !# �� ह� ह� �� "��� ���� 0� ह# ( "���  %<����! � �� 
!2�� 0� ह# � 
  

  -a+� 0�
��� �� ह��, �� ����� ��  56 �� ��� �� ह� !�2 
�!������7� ��  ����� �*, �� a
�+ ��  ����� �* � 2# ह�, ह�* �-��  N
�,  ��!� N
� , 
���� �� ��5 ���� �� �ह;  �! �� ह� ह�� ��  ���7& �� �� � �
& �� 
ह�� ��5 
���� ��� ह� ह� �  ��! ��+ 
ह�� ���
� �� ह� ह� !� ��  ���� !�2 �ह ���� �� 
���� ह�? 2���& �* ह�� ��!� !�2& �� ��5 ���� �,ह�
� �ह; ह� �� ह� ह�� ���� n 
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�h�-�h� �� � �
�� %�  ����� �* 500-1000 ��h 9�# ����� �� �� 77 � ह� ह�� 

 �ह��
�, �� '��� 
ह ���?
�7� 00F ��   !# 
ह�� L<�,� ��� ह� � � 
ह �ह,� 

ह� �ह	���O3 �,�� ह�� �� 2,�� 7 �9� 2�  � %� �  -<�7� ���  %� ��7 �* ह�� ��!� 

�$� !�2& �� ��5 ���� �� ���� �,ह�
� ��
� ��#2� � 7, r
� � 

The question was proposed. 

 

9������	 : 7, r
� � ���� �*=! 6|6�2 ��+ #-��%�� ��-3 �� ��� 
�� ह� � L��� ��I� ���� 2���� �� ��  ����� �* #�  �7� ���
� 2
� 1� ��+g�! 
6|6�2 ��+  �7� –It was a potable drinking water mission. It was a 

scientific mission. There were five missions, i.e. drinking water, oil 
seeds, immunisation, etc. All these Missions were for the same reason 
that they should go beyond the State Government and the Central 
Government for tackling this problem. ���  �� 0�� ��� �� ह�, ��� �� 
<+�+ 2��3�*+ �� ह�, �� 
ह "���  Z� "l� ��� ��� ��   !# 1� �� � ��+��! 
6|6�2 ��+  �! ��� � ��� �ह; "� <��� �� N
� ह,�� � ���� ���7�  �?�, ! 
�ह� ह�� 
 

 �� �
�! �"#�� (�:� 0�!) : ��O�
 "��$�� � �ह��
�, ह��� ��1� 
'�� � �� ���� ��ह� ��  ���
� !�# ह� 
ह '��� �� �* ��� 
� $� ह�, ( 
�ह	���O3 $� ह� � �,L�� ��+3 �� #�  �O3
 �* ��
�! �� ��2 �& ��  �� !� ' ��� 
��  9� �� ��d
�� ���� �� ��� �� � �� ह� 5� -���+! �%s� �� ��� ��� ह� ( 
�ह	��O3 $� ह�� �,L�� ��+� �� #�  �O3
 �* ��
�! �� ��2 �& ��  �� !� ' ��� ��  
9� �* ��d
�� ���� �� ��� �� � �� ह� 5� -��*+! �%s� �� ��� ��� ह� ( "���  
��1 �* ��2 �& ��  �� !� ' ���& �* ���-��� �� 0��* ��� ह� %��� �� 
�� 
��� ह� �� �,L�� ��+3 ��  %�  -���� �� ��� �� 8�� ह,# �� ��0�� ह� �  � �� 
 ��?
�7� '�� � �� ��ह� �� �� 8� ह� �ह �ह,� ह� ��� 
� ह�  ����  �ह� 
 हd�,<��� ��  �� %����& �� ��5 ���� ��  ���� �,ह�
� ��
� ��# ( %��* 
 �  ��� 
$� ��ह �� ��� ��� ह�� ह� �� "���   !# ��� %5� AN+� <+�a� "l�# ��#� %� ���  
�� $� "?!�8 "dह&�� '���  ��?
�7� �*  �
� ह�� �ह��
�, '$� 23 �,!��, 2003 �� 
#� LK� ��  "e �* �����
 ��I� �� �� 
ह <����  �
� ह�  � 14 !�8 22 ह�� 664 
>���O �A<�
& �* �� #� !�8 �� ह�� ���0 ��  �
� !� �A<�
& �� 40 !�+ L � 
m
AD L �  �� ��  ���� � �� ��, 0� ��
�! �� ���)� �ह; ह� �� ह� ह�� 40 !�+ 
L �  �� L � m
AD �� �� �� ��
�! �, ���n� ��!� �A<�
& �� ��X
� ��  ���$3 �* 

ह '�,��� !2�
� 2
� ह�  � �� 
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�� ���8 �* 
���  �� ���8 �� "dह&�� "e  �
� 1� "dह&�� <����� ह�  � 4.31 
L �7� >���O ����� �� 40 !�+ L �  �� L � m
AD �� �� �� ��
�! ���)�  ह� 
ह� ह� � ( %���   ���� 1998-99 �* ��
-��
 � #�.-�.#. �� ��� ��  �� 
>���O  ���� ��I� ह� "���  �Dm
& � �� ह� �� ��h��� ह� ( �� ��
-��
 � 

"dह��� घ�EO� �I& �* ��
��  �# 1� �� "��* "dह��� 
ह �ह�  1�  � ह� '2!� 5  �षॉ2 �* 
�$� 2���& �� ���� �� ���� "�!B� �� �*2�� �� $� ��� �����7 ��  ��� �e� �* 
��� ह� 0�ह� �ह  ��� $� ���� �� ��+q �� ��� N
& � ह� "��� 
ह �� 
	� 
���� ह�  � �����7 L�Aa� ��  ��� �� "� �� ���& �� ��)� ��  �7� �* ��� "l�#� �� 
"dह&�� 0,��� ��  ��
 घ�EO� �I ��  � # %� ��7 �� ���� ��  �# 1� � �� ��� +���-
 +a�O� ��� �� kAP+ �� 
ह ��� 
�� �ह;  �!� ह� ह� �, �� ��I 
ह �>ह � ह� ह� � 
 � �� �,L�� ��+3 �� ���� ��  ���� �� "�!B� ���� ��   !# ��2 �& ��  �� !� 
' ��� �� p�O� �* '���  �O3
 ��  ��� � -�!� ह� �� ��� �� ������ह� ( 
 �J����� ( 4
��� �C ���� ह�� '� ��� 
ह ��� ह�  � ��
-��
 � N
�  �O3
 
 !
� 2
� �  ����� 19-20 'N+��, 2001 �� �$� �4
& ��  �� I
& �� ��l� �	��!�� 
>���O  ���� ��I� �� ���! $���
 ���� ��+q ��  'v
o ��  $� 
ह ��� 1�  � 
2004 ��  हd�,<��� �� #� 2��� $� [�� �ह; �0�2�, ��� $� 2������� [�� �ह;  �0�2� 
 ���� ���� ��  ���� �� ��!�5& �� ����� ��� �-� c � �� �ह; ��f��  � 
ह �� 
!^
  ��F �  �
� 2
� ह�, "� !^
 �� ��)�  �  �7� �* 
ह ��� ��2 :�2 �� 
��� "l� ह� ह�� �� �� �! "��� <�O  �!��� 0�ह�� ह� �� ��� 
ह ह�  � ��
-��
 
�  �� !^
& ( "��K
& �� kAP+2� 8� %� L�� ��  �J��!�  �
� 2
� ( 
"���  ��� ����� � �ह,�0� 2
�, �� "� ����& ��  r
�d�
� ���, �� ��0�� ह� �  � 
ह� �� !�2& �� ��)�� ��3m
 �� ���� ह�� %� !# 
ह ��  ��?
,7� �� 
 -���� �* �
� ह� � 
ह ��5� �ह	���O3 ह� � 

 LK� ���� �� ���� �,ह�
� ���� �� �ह; ह�, �A?� 
ह ह�  � �ह ���� [�� ह��� 
0� ह# �� ���� ��  !�
� ह�� #� ह��� ह� ���� �� ���� ( #� ह��� ह� ���� !�
� 
����� ��  ���� �� 2,O�e� ( 7,��� � �ह,� 4
��� 2� ��� �9� ह�� ह��� ��7 �* 
�� $� A<1 � 
ह ह�  � �� 2�� लोग  ह�, ��  � �! ��+ �ह; �� ���� ह�� ��� �� 
����� लोग  ह��� ��7 �* [�� ह� �� �� ��O& ��  � �! ��+ �� "�
�2 �ह; � 
���� ह�� 
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2,O�e� ��oO ��   !# �� L
�27�!�#� �
 �� 2� 1�, �� L
�27�!�#� $� 
��� �ह; !2 ��
� ह�� ��� �� #� LK� ��  "e �* 
ह ���
� 1�  � 352 L
�27�!�#� 
���� ��  ���� �� 2,O�e� ��8�� ��   !# !2�� ��
�2�, !� �� 
ह �� �ह; ह� ��
� ह� � �� 
�� �� �! %��� �ह�� 0�ह�� ह� �  � 19-20 'N+��, 2001 �� �� �4
 �� I
& �� 
�J��!�  �
� 2
� 1�, "���  �5� 7& � �� �Q �
� v
�� �* � 
 

 "��* 
ह ��� �� 1�  � �!<� N
& ��0� �� ह� ह�� "���  ��O& � �� 

ह� �� ��h��� ह� �� ह� %� ����� � �ह,�0�� ह�  � �! �� �ह� ����3� �ह; ह� पा  

ह� ह�� �� 7 को  �� ���� ह� �ह $� ���� 0!� ���� ह� � 0�� � ह� >���O �QPl$� � ��  
ह� %� !# ह� %� ��� �� ����� ह�  � �� �EF ��, ��� ह� ( �� 7 �� ����  �ह�� 
ह� �� �ह �2� "�
�2  �
� �ह� 0!� ���� ह� � 8��& �� $� 
ह� A<1 � ह��� ह� � �� 
�� 7 �� ���� 8��& �* �� �ह ���� ह� �� "���  ��1 �� "���Z  ��� ह��� ह� �ह $� 
�ह ���� ह�� %� �� 0��& ��   !# ��� �� 
���� ����� �� ��K
��� ह� � [�� �� 
����� ह� � �  5 ��� ��� ह�  0�)�2 �5 ��+ �� � �� ���� ह�, �ह �� 
�� ह�� 
8	� ह� ���� ह�, "��� L��� 
�� ह� ���� ह�, N
� "���  5 ��  0F� ���  ��h� 
���� ��  ���� ��   !# %<����! � ���� ह�? N
� %�-<=� �* "�
�2 ��� ��   !# � 
���� ह� 
� ���� ��� �� � ���� ह�? �� ��0�� ह� �  � %� � 8���� �� ���-
-���A<+� 
�� �� kAP+2� 8�� ह,# "� � v
�� ���� �� ��K
��� ह��  
  

 �!<�  2�� ��  �� ��O ह�, "���  ��� �� �� ��0�� ह� �  � 1987 �* �� 
�P=�
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SHRI BALBIR K. PUNJ (Uttar Pradesh): They have developed a 
machine at several places in the State of the hon. Minister in Gujarat 
and they claim to convert brackish water into potable water at the rate 
of three paise per litre. In fact, it sounds too good 
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to be true because if it is so, then it would virtually solve the water 
problem of the whole country because brackish water is available in 
abundance, particularly in the coastal areas. It is three paise a litre! 
We are getting water at ten rupees a litre here in Delhi. It is almost as 
good as free. So, it would be good, if the' hon. Minister is able to throw 
some light on this. 

THE DEPUTY CHAIRMAN: It is in the process of development. It 
is at demonstration stage. They have discovered a new technology, 
which they are using. 

SHRI BALBIR K. PUNJ: In fact, the claim is, with the large-scale 

production of these machines, the cost of production of potable water 

would become even less. ��� ���� �� (  ���� �� ह� ���� ह�? 

SHRI KAPIL SIBAL (Bihar); There is an experiment in Gujarat to 
convert salt water into drinking water. That experiment has been 
successful in Gujarat. About its cost, I am not too sure. 

AN HON. MEMBER: The cost is high. 

SHRI KAPIL SIBAL: The cost of it must be very high. If you could 
bring down the cost, it would be good. In any case, all experiments of 
conversion have always been successful in Gujarat. 

THE DEPUTY CHAIRMAN: Some conversions are successful 
here. The thing is, desalination of water through electricity is difficult; it 
is expensive, not difficult. It needs a lot of money. But, if this 
indigenous technology has come forward, it is good. Our scientists can 
do anything. They are really very genius. So, we can trust them. 

SHRI JIBON ROY (West Bengal): Madam, I thank you for giving 
me the opportunity to speak on this subject. I want to raise a pertinent 
question here. The point is, water crisis is there. It is an international 
phenomenon. It is being discussed all over the world that the 21st 
century would be determined not by petrol, but by water. The way 
water resources are depleting and conservation of water is not taking 
place, it would create problems in the future. So far as our country is 
concerned, as per my understanding, we have got in our mountains, 
oceans and rivers about four per cent 
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of the total water of the entire globe. Despite our having four per cent 
of the total water of the globe, the crisis is coming step by step. As per 
the figures... 

SHRI B.P. SINGH (Uttar Pradesh): We are 20 per cent of the 
population of the world. 

SHRI JIBON ROY: Maybe. But the thing is, we can manage 
water. The question is, the kind of water management required is not 
being persuaded by us and the crisis is advancing. As per the figures, 
per-annum per-head availability of water in 1950 was around 5000 
cubic litre. Now, it has come down to 1.8 thousand cubic litre. It is 
estimated that by 2025, it would further go down to 1.35 or 1.32 
thousand cubic litre. How are you going to address this problem? 
Apart from that, we have the problem of distribution also. ...not 
scarcity alone. Scarcity is not matched with a proper distribution 
policy, the impact of scarcity will increase. If the Government takes a 
position that millions of poor people need not have access to water, 
and it has to preserve water only for the rich people; then, the policy 
will be different. If the Government sticks to the policy that whatever 
water available, it would be distributed among the entire people, then 
the policy will be different. 

But now the World Bank is pressurising you for everything; we 
know that there is international pressure. Then, how are you going to 
address this question? As I remember, once, Adam Smith wondered 
how water is equivalent to life, so far as the utility is 
concerned, even though the price of diamond is very high and that of 
water is very little. Then, the theory of demand and supply would 
come. In such a situation, I would like to know whether the classical 
capitalist economy would be imposed on the question of water and 
oxygen too. This is one of the basic questions I am putting before the 
Government. Water is going to determine the economics of the 21st 
Century. That is why, obviously, the multi-national companies in the 
world, America and other countries, are not keeping quiet. So far as 
my information goes, the multinationals are investing around 40,000 
million US dollars so far as water is concerned. And, the American 
companies are in the forefront in earning profits, around 100 million 
dollars a year on water investment and water management itself. That 
is why, there is the possibility of 
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shift of water from my country to other places. By various means it is 
taking place. Therefore, there is an urgent requirement for an 
effective water management and distribution system. 

A few years back, a top representative of Coca-Cola visited 
India. He was asked who was his biggest competitor. Everybody 
expected that he would say 'Pepsi'. But he replied that 'pipe water' 
was the biggest competitor of Coca-Cola. 

Once, I visited Philippines ten years ago, before the market 
economy was imposed on our country, and I was taken to a food 
shop. I was searching for water but no water was available in that food 
shop. The shopkeeper said, "Buy Coca-Cola and have it." I would like 
to know whether our country too is heading towards this direction. A 
big question is bothering all of us after the World Bank has said that 
water is a commodity and one can sell it. Then every drop of water is 
liable to be sold. This House passed a law in the name of Competition 
Bill wherein we have said that every commodity, whether service or 
manufacturing, has to be sold in profit. I want to know whether really 
there is a scarcity, whether it is advancing, and whether whatever 
water is available would be distributed equally among the entire 
population. In all these, what is the role of the Government? 

Now, it is coming in the media that the Government need not 
invest on water, that public investment need not be there at all on 
water. If you take the entire international scenario, in 1991, around 
0.7% of the total Budget was spent on water management, by various 
Governments. Now, that figure has come down to 0.2%. You take just 
this one phenomenon. I would like to know whether you, this 
Government, too is going to embrace that stand. 

Now there is a disturbing news pouring in. One river in Tamil 
Nadu is given to Coca-Cola. Everyday, it is taking away around a 
hundred million litres of water. In return, the State is getting only Rs. 5 
lakh a year! We are becoming beggars to the multinational 
companies. If you start allowing them like this, then everything will go. 
In Khammam probably, they are probably drawing about 2.25 million 
litres of water every day. In Palaghat already a story has appeared 
that germs of carcinoma were found in the sledge of 
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Coca Cola which was being used distributed to the peasants. Madam, 
we are very much affected. 

THE DEPUTY CHAIRMAN: Mr. Jibon Roy, just a minute. I have 
a very urgent telephone call which I have to attend to. I am giving the 
Chair to a very responsible person and I am sure he is not going to 
use any guns or any batons against you. Please listen to him. 

[THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY) 
in the Chair] 

Sir, arsenic and other toxic metals are affecting our seven crore 
population in our country on an average. Therefore, my humble 
submission is that whatever water we have, the States should have a 
proper policy to manage it. We have abundant water in the East. But, 
you cannot store it. But we do not have water in the South. How 
equitable distribution is possible, for that public investment is 
necessary. This is number one. Secondly, bottled water is not an 
alternative to the piped water. The multinational companies are 
thronged to the streets to defame and denigrate piped water. It is 
being done as a machination to withdraw the responsibility of the 
States and the Municipalities for supplying potable water to millions of 
people. I have reasons to believe that the Government on the diktat of 
the World Bank is going to withdraw from water, electricity and other 
basic necessities. Therefore, this has to be done. So far as water is 
concerned, the classic law of capitalism should not be allowed to 
work. So far as water and oxygen are concerned, I would say that if 
water is being given now, then the next time they would ask for 
oxygen. With these words, I thank the mover of the Resolution for 
giving us an ample opportunity to speak on this subject and ventilate 
our position in this matter. Thank you. 

*SHRI R. KAMARAJ (Tamil Nadu): Mr. Vice-Chairman, Sir, I rise 
to support this private Member Resolution moved by hon. Member 
Shri Abu Asim Azmi, highlighting the drinking water scarcity in the 
country. He has also suggested distribution of safe drinking water 
through public distribution system. The population of our country has 
already crossed 100 crore. I feel it is extremely difficult to go about  

*English Translation of the original speech delivered in Tamil. 
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this way given the size of the country and the population. Yet if this 
could be done, we would be happy, rather everyone would be happy. 

Sir, a study reveals that, by the year 2025, more than half of the 
world population will face drinking water scarcity. We should be 
concerned because, India too finds mention in that list. As it is, today 
over 65 thousand villages in India do not have access to safe drinking 
water. About 40 per cent of the urban people, all of them living below 
poverty line, do not get potable drinking water. Even the river water is 
polluted. The water of Ganga, the holy river, is highly polluted. A 
recent study by the Department of Environmental Biology of Patna 
University has revealed that the water of Ganga contains chemical 
effluents. Even the fish from such polluted river harm the people who 
consume it. This is because of high level of pollution. The permissible 
level of DDT, a pesticide, in water is only 0.001 per 1 billion. But 
Ganga water has 0.38 level of pesticide in it. In some places the level 
of pesticide is reported to be as high as 182.3. This contamination 
results in several diseases. In developing countries, about 6,000 
people die every day due to contaminated drinking water. Children 
below 5 years of age are the worst affected. 

Mr. Vice-Chairman, Sir, according to the census of India survey, 
62 per cent of Indian families, that is about 118 million families, have 
to trek a long distance to fetch drinking water. Over 5 million families in 
the country still depend on rivers and ponds for their drinking water 
needs. 

Sir, I wish to make a pertinent point. Article 21 of the Constitution 
speaks about right to live. Access to drinking water is part of right to 
live and a fundamental right. But unfortunately, 35 per cent of urban 
people have to walk to a certain distance, at a fixed time to get some 
drinking water. While the demand for water is increasing, the supply of 
water has been coming down. Sir, only two days ago, we discussed 
about Cauvery and Krishna river water disputes in this House. Even 
warring nations share the available water magnanimously. But we 
have neighbouring states, sister states that do not respect the verdict 
of the Supreme Court and the Tribunal. This kind of attitude will not 
help solve the problem. 
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There is yet another problem in cities. The water in big cities 
gets contaminated due to mixing of drainage water. I appeal to the 
Centre to keep this in mind and give sufficient funds to the states, 
enabling them to construct underground drainage. Such a step will be 
in tune with the national drinking water policy. In so far as Tamilnadu 
is concerned, the hon. Chief Minister of Tamilnadu, Dr. Puratchi 
Talaivi Amma has taken laudable step in rain water harvesting in the 
state. Our Amma has also launched various schemes for providing 
safe drinking water to all people in the state. But the Centre has 
allocated only 6.13 crore rupees under Swajaldara scheme to 
Tamilnadu for the year 2003-2004. This is not sufficient. More fund 
should be provided to Tamilnadu. For such schemes that are meant to 
protect fundamental rights, the Centre should give more funds to the 
states. With these words, I conclude. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-Chairman, 
Sir, this discussion on the Private Members Resolution brought before 
us, is, more or less, like a discussion on a life-saving drug, today. It is 
that much important. In our culture, throughout India, cutting across the 
State boundaries and languages, from Himalaya to Kanyakumari, if a 
guest comes to somebody's House, the host first offers him a glass of 
water. There is a saying in our language, if you don't offer water to a 
thirsty person, it is a curse on you. Therefore, water is not only 
important for life, but it is considered sacrosanct also. The water problem, 
particularly drinking water problem, today, is not only confined to India, 
but it is a global issue. Three months back, an international conference, 
the Third World Water Forum, was held under the aegis of a development 
programme of the United Nations. If I remember it correctly, it was held 
in Tokyo, Japan. More than 5000 people had participated in that 
Conference. It was named as 'Virtual Water Forum'. The main agenda 
of the Conference was to discuss the operational integrated water 
resources management and basic management, the legislative actions 
in the water reforms, efficient ground water development, protection and 
integrated policies, the flexible trans-boundary management to improve 
the water problem and living conditions of poor and slum dwellers, to 
realise the flood protection measures, include the human and ethical 
values in water management, use of both space and earth technology 
to ensure the water security, and water education. These were the 
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pertinent issues that were dealt with in that Conference. They had 
given so much importance to this issue. They had dealt with legal 
areas, financial areas and scientific areas. They had dealt with 
settlement in the flood-prone areas. There were deliberations on river 
and echo systems. They had discussed the three important areas — 
flood protection, water use and the environmental considerations. If we 
were to go into the details of water problem, it would be like a long 
lecture. Everybody knows the areas of problem. In developing areas, 
metropolitan cities are being created, as the areas grow from village to 
township, township to municipalities, and from municipalities to 
metropolitan cities. In metropolitan cities, multi-storey apartments are 
coming up. We can see the extraction of ground water is a common 
practice throughout India. Due to poverty, settlement is taking place in 
flood-prone areas also. There are two important issues. In the Metro-
water series, the piped Metro-water supply has failed to reach the tail-
ends in the network. These are the problems actually confronted by 
the people. For example, in Delhi, their requirement of water is 830 
million gallons per day. (Time-bell) Sir, I will take only five minutes but, 
we are able to provide only 25 per cent of that requirement. This is the 
situation. How does the problem arise? The waste-water gets merged 
with river water. There is a limit for impurities. If 100 mg. of Nitrate is 
mixed with one litre water, it would not affect human beings. If it is 
more than 100 mg. then, the sub-soil aqua reserves get affected. If 
more than 100 mg. of nitrate is mixed with one litre water, it may cause 
dental problem, bone deformation or skeletal fluorosis. In the same 
way, only 1.5 mg fluoride per litre of water is permitted. If it is more 
than that, it may cause chest problem, digestive disorders or skin 
problem, that is, skin becoming slightly blue. These disease are 
caused if fluoride content is more than 1.5 mg per litre of water. Then, 
there is the problem of saline water. An imbalance in the saline content 
of the body may create disorders. Therefore, different pollutants have 
different effects on human beings. This is the situation. These are 
consequences of taking impure water, that is why, people are after 
pure water. My learned friend has said that ordinary water can become 
potable by spending three paise per litre. But water is being sold at Rs. 
10/- per bottle. It is not a political issue. It is totally a non-political issue. 
But, we want to emphasise the consequences of it. Sir, Shri Jibon Roy 
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is also here. Capitalists are exploiting the masses of this country. We 
cannot deny it. I am giving the following particulars to show how much 
water is being sold in my State per day. I am giving these particulars 
only to make you understand the problems being faced by the people 
throughout India. What is the problem? In my State, every day, two 
lakh, one-litre bottles, costing Rs. 10/- each are being sold. That 
comes to Rupees 20 lakhs. Then, one lakh, twelve litre-cans are 
being sold every day. The cost comes to Rupees 15 lakhs. Then, 
twenty-five thousand, twenty-litre bubble top-cans are being sold. The 
cost comes to Rs. 8,75,000/-. About fifteen thousand, twenty five-litre 
cans are being sold. The cost comes to Rs. 3,75,000/ -. Then, four 
lakh, 100 ml sachets are being sold. So, they are spending an amount 
of Rs. 51,50,000/- on water. That comes to, approximately, Rs. 50 
lakhs. That is, per year, in my State, they are spending Rs. 180 crores 
on pure water. The population of my State is about six crore. Six crore 
people are spending Rs. 180 crores per year! This much they are 
spending to get pure drinking water! If you have to calculate the cost 
for hundred crore people, you imagine the problem. It is for this 
purpose that I have stated these particulars. When such is the 
situation, how are we going to solve the problem? First is the problem, 
second, there is the consequence, and thirdly, how are we going to 
solve it. I feel is very difficult to implement the suggestion made by my 
hon. friend. He says that water should be supplied throught the Public 
Distribution System. The intention is good, but the idea is bad. My 
presumption is that if the Government manufactures pure water and 
sells it through the Public Distribution System, the cost has been such 
that people started thinking that private manufacturers are better. And, 
how is it possible to implement it throughout India? It might lead to 
that situation. That is not the case. We should first see how the 
impurities in the river could be removed. Secondly, sea water should 
be desalinated; thirdly, the Government of India should convene a 
conference inviting all the Ministers of the concerned State 
Governments and ask them about their experience, because they are 
having their own experiences in the States. They will tell you how they 
have solved the problems now. From their experience, you can enrich 
you knowledge; from their experience, you can find some solution. 
That is the only thing. For the River Grid Project, an expenditure of 
Rs. 5,60,000 crores is 
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required for 30 links. It is very important. The river water is flowing into 
the sea but the water is not being diverted from one State to another. 
Sir, I will give you an instance. Coimbatore is the place where I am 
living. That is where my residence is. Within a distance of 25 
kilometres from Coimbatore, there is a place called Mannarkadu. There 
are about 5-6 rivers in that area. No water is required there, but they 
are diverting the waters of the Bhavani river — artificially, they want to 
divert the water to the other side — not for drinking purposes, or, even 
irrigation purposes, but, to provide water to a mineral water industry 
which lies somewhere between the Tamil Nadu border and 
Mannarkadu. So, Sir, in order to provide water to the mineral water 
industry, the river water itself is being diverted to another area. So, 
you can imagine, Sir, how much profit through that mineral water 
business they would be making. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHODHURY): 
Mr. Virumbi, I have asked you to wind up now... (Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I am concluding. That is 
why, cutting across party lines, we are opposing that... 
(Interruptions)... So, Sir, there are three aspects — the problem, which 
is serious, the cause and consequences, and thirdly, the remedies, 
Sir, the remedy lies not in the traditional way or in the Western way, 
but we have to find out some middle course. We have to find out a 
method from our own experience, and with the help of the village 
people we can do it. I feel that the Government of India should take 
special measures to see that pure water is supplied to all the people of 
the country. With these words, I conclude. Thank you. 
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�� ���� �* 0���� 5� ! ��#, �� �� ��f�� ह� �  � %�  ���! ��<
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THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
Dr. Prabha Thakur, you have ten minutes. 

 

��. 0�� 6�'
 � (��<1��) :  �ह��
, ��� ��  �����
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"�� L�� ���� �� �ह	� ह� � 30-35 �E3 �ह!� �ह��
, 7�
� �$�  ��� �� 
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SHRI PRITHVIRAJ CHAVAN (Maharashtra): Thank you, Mr. 
Vice-Chairman, Sir. The Resolution brought by Mr. Abu Asim Azmi on 
need for drinking water, particularly bottled drinking water, and for 
arrangements to be made for drinking water in packaged form 
provided by the Government is a good Resolution, perhaps not 
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very practicable. Sir, it is after a long time that we are discussing the 
subject of bottled drinking water. Sir, I would touch just four or five 
basic points very briefly. I would not cover the entire gamut of drinking 
water; the Swajaldhara Scheme or the Rajiv Gandhi Drinking Water 
Mission and how bottled water is going to reach villages. Obviously 
this cannot be taken to every citizen. It is consumed by a very elite 
section of our society. But wherever bottled water is being sold, there 
are problems. I would like to highlight a few of them. Sir, the first 
problem that I would like to highlight is about the pricing of the bottled 
water. The bottled water is sold, as some Members have already said, 
at more expensive prices than what farmers get for their milk - Rs. 10 
or Rs. 12 per litre. Now, there is a need for the Government to go into 
the pricing aspect of this industry, i.e., the cost component of the 
bottled drinking water. Obviously, there is a cost of manufacture; water 
has to be obtained from somewhere, probably taken out from tube-
wells or rivers; it has to be filtered; it needs electricity and some 
machinery, plant and equipment. So, there is a cost of manufacture of 
filtered water. Secondly, a major component is cost of the bottle and 
the seal, which is a bought out item. Third is transportation of this 
bottled water from manufacturing point to various distribution channels 
and to the ultimate seller of the bottled water. Then, an important 
component is dealer or trade commission. Commissions are charged 
at every point. There are taxes like excise duty, local sales taxes etc. 
which the Government levies on bottled water. Then a huge 
component is advertising. Particularly, multinational companies which 
deal with this area, the packers of Colas, they are coming into this line 
and they are spending a huge amount of money for advertising which 
goes into cost. Ultimately, there are huge profits and these are the 
profits which need to be monitored through the Government by its 
mechanism of Bureau of Industrial Costs and Prices (BICP). There is 
an office of the Government of India which goes into the pricing of 
various industrial products. I think the Government of India should 
institute an inquiry to go into the actual costing of the manufacture of 
bottled water through the BICP or a similar mechanism which is 
available with the Government, which is at the disposal of the 
Government. 
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. The second point, which is a very important point, is about the 
quality of water. Who monitors the quality of the product, the bottled 
water, that we get? Who monitors it? Who inspects the manufacturing 
facility which is used to manufacture the bottled water? Who 
manufactures it? Who inspects the source of that water? As was 
indicated some time back, some of the mineral water bottles had a 
very high quantity of pesticides. Obviously, the source itself had a 
huge amount of pesticides, and it could not be removed through the 
filtration process. What is the mechanism for inspecting the product, 
the manufacturing facility or the source of water? Why was it that it 
was an NGO which blew the whistle on some manufacturers, and not 
a Government agency? There is a problem about what is water? Is it a 
food item? If it is a food item, then it is covered under the Prevention of 
Food Adulteration Act. It it is a medicine or a drug, it is covered under 
the Drugs and Cosmetics Act. It is neither. Therefore, there is no 
regulation, there is no control. It is a free-for-all industry, and it has its 
down effects because nobody controls it properly. There are 
specifications for mineral water. But the problem is that of a 
nomenclature. How is it to be classified? Is it mineral water? Is it 
bottled water? Is it packaged water? Is it aqua-mineral water? Is it 
naturally bottled water? Are the Bureau standards applied to all the 
bottled water? If it is mineral water, what is the source? Mineral water 
can be called 'mineral' if the source is a natural source. And there are 
many issues about it. Sir, the BIS prescribes standards. And there are 
standards. If you look at the bottles that we buy in the market, many of 
them do not have the standards printed on them. So, we do not know 
whether the manufacturing facility is inspected by the BIS or not, or 
whether it conforms to the World Health Organisation standards, 
because we find some bottles which have a table neatly printed on 
them, which indicates a maximum quantity of impurities. Why doesn't 
every bottle have that table? Who decides that the manufacturers print 
the table? If it is an advertising gimmick, then why can't the 
Government regulate that every water bottle is marked in a similar 
fashion? Labelling is an important issue. I demand that the maximum 
impurities certified by the WTO or some other international 
organisation or the BIS, must be mentioned on every drinking water 
bottle. The BIS standard followed must be indicated. The 
manufacturer's address and his telephone number 
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must be mentioned, and also that of the Inspector to whom we shall 
complain, if there is a problem, on the water bottle so that a person 
can telephone or write to him. And the labelling should also be done in 
a regional language along with English. You hardly find it in Hindi or in 
any regional language on the water bottle. There are all labelled in 
English. Is it meant only for the English-speaking population? It must 
be made compulsory that labelling is also done in a regional language; 
if it is Calcutta, it should be in Bengali and English or Hindi; if it is in 
Karnataka, it should be in Kannada. That can be easily made 
compulsory by a Government order. There is also a problem of 
counterfeiting with false labels, and the bottles which are recycled are 
also' obtained from the same manufacturer who is supplying to the 
primary manufacturer. What is the control that the Government has? Is 
there any authority in the Government of India, which monitors the 
number of bottles manufactured by a plastic bottle manufacturer so 
that he does not give it to some other spurious water bottle 
manufacturer? I do not know what kind of mechanism is there. There 
is none because we find that there are many bottles which are reused, 
recycled; plastic seals are being remade; the quality of some seals is 
very bad. They can be easily tampered with. Every bottle does not 
have a tamper proof seal. Why can't be Government come out with a 
regulation that every water bottle must have a tamper proof seal? Sir, 
to regulate all these issues, particularly the quality issue pertaining to 
water bottles, a comprehensive legislation and regulatory agency is 
required. I want to know whether the type of an agency as mentioned 
in the Resolution can be there, but it should comprise of the Health 
Authorities, the Medical Authorities, the Engineering Authorities, the 
Water Authorities and other expertise so that a strict regulation can be 
done. There is also a need for the Government to inform the public 
through media campaign, print, TV and radio, as to what they should 
look for, where they should make the complaint and how much they 
should pay for it. 

After dealing with the quality of water, I will touch upon another 
important aspect, that is, environmental degradation by the plastic 
water bottles. It has now become a very serious issue. People 
consume the water in the plastic bottles and just discard the bottles. 
Those bottles clog the drains and it has a very bad 
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effect on the lakes and natural water bodies. It has now assumed an 
alarming proportion. The Environment Ministry has got a campaign 
against the use of plastic bags. Similarly, there is a need to have a 
campaign against the use of plastic bottles. There has to be 
compulsory collection of used plastic bottles by the manufacturers. 
They can give some money to the rag-pickers or somebody who 
collects them or the kabadiwallas so that they can be disposed of 
properly and are not re-used spuriously. There are many western 
countries which sell water in glass bottles because glass bottles are 
easy to recycle, but the plastic bottles are not. There is also an issue 
whether the plastic used in the bottled-water is food grade plastic or 
not. It is another issue. 

The environment problem is a serious issue. There has to be 
some mechanism for recycling or disposing of it properly so that it 
does not fall into wrong hands. (Time Bell). 

Just last point, Sir, and I will be done. It relates to taxes. As 
regards the taxes that we impose on the bottled-water industry, first of 
all, as I have suggested earlier, we must go into the costing of the 
whole industry through the Bureau of Industrial Costs and Prices 
(BICP). Whatever taxes the Government collects, it should be directly 
credited to the Rajiv Gandhi Drinking Water Mission or the 
Swajaldhara Mission, not to the Consolidated Fund of India, because 
the bottled drinking water can reach only a certain section of the 
population. Masses of people have to be taken care of by a public 
drinking water system. There is also a need, while going into the whole 
issue, for right pricing of the water, the municipal water, the village 
water, etc. If it is distributed free, then we will never be able to improve 
the situation. 

With these suggestion, I commend the Resolution. This is a very 
important issue. It must engage the attention of all of us. I, once again, 
compliment the mover of the Resolution. Thank you. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
Thank you, Mr. Chavan. Mr. Chavan was the last speaker. Mr. Minister. 

THE MINISTER OF STATE IN THE MINISTRY OF RURAL 
DEVELOPMENT (SHRI ANNASAHEB M.K. PATIL): Sir, the hon. 
Member, Shri Abu Asim Azmi's Resolution has a lot of significance. 
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I appreciate the concerns expressed by the hon. Member in regard to 
the need for providing safe drinking water to the common man in the 
country. As many as nine Members have spoken on the subject and 
raised important issues pertaining to rural drinking water supply. I 
would like to respond to some of the important points and suggestion 
made by them. 

Sir, supply of drinking water is a State subject. The Seventy-third 
and Seventy-fourth Constitutional Amendments vest powers with the 
State Governments to devolve powers, functions and finance, in a 
three-tier system, to the Panchayats. Therefore, the suggestions 
made and the issues discussed are very much related not necessarily 
to the Centre alone but to the States also. I would say that the 
questions raised by my friend, Shri Abu Asim Azmi, in his Resolution 
are, basically, on four aspects. One is the supply of safe drinking 
water in bottles. Secondly, water should be supplied through the PDS. 
Thirdly, it should "have a total coverage and should be pollution free. 
Lastly, he suggested that a Central Drinking Water Advisory Board 
should be constituted. These are the main objects of his Resolution. 

Some other hon. Members, particularly Shri Suresh Pachouri, 
made various suggestions. He had stated that in five years the NDA 
Government has not done much. I would like to inform him that in 
these five years, from 1999 till today, more than 2,51,646 habitations 
have been covered with 40 litres of drinking water per day. If I give 
year-wise figures, on an average, not less than 50,000 to 55,000 
habitations are covered every year. So far as expenses incurred for 
providing safe drinking water to habitations in rural areas is concerned, 
earlier Rs. 40,000 crores were spent for this purpose. But within a 
span of five years, from 1999 till today, more than Rs. 10,000 crores 
have been spent to provide safe drinking water to villages. As pointed 
out by some of the Members, there are various schemes which are 
sponsored by the Centre to supply safe drinking water, like the 
Accelerated Rural Water Supply Programme (ARWSP), Swajaldhara, 
which has been very well appreciated by most of the speakers and 
some other schemes under the Planning Commission, i.e. Minimum 
Need Programmes (MNPs). Although drinking water is a State subject, 
the Centre is assisting, to a great extent, various schemes, particularly 
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ARWSP wherein the Centre provides 50 per cent assistance and the 
remaining 50 per cent is borne by the State, there are some other 
schemes for which the Government of India gives 75 per cent 
assistance and the State has to spend only 25 per cent. 

Some hon. Members talked about the decision taken in the 
Conference of the Ministers held in October 2001.I would like to state 
that the decisions which were taken in the Conference were about 
highlighting the norms for the supply of safe drinking water to villages 
and not about other issues. One of the decisions the Conference took 
was about how much weightage should be given for allocating funds 
under the drinking water schemes. Various factors were considered 
and it was decided that rural population should have 40 per cent 
weightage, the States under DDP and DPAP should have 35 per cent 
weightage, NC and PC areas, that is, Non-Covered or Partially Covered 
areas, should have 15 per cent weightage and quantity-affected villages 
should have 10 per cent weightage. So, by this way, 100 per cent 
allocation of funds under the drinking water schemes is done. 

Sir, I would mention here that under the Swajaldhara Scheme, 
the participation of community is a major factor. Hence, the villagers 
would play a role in planning, implementation, operation and 
maintenance of the project. And, as regards funding, 90 per cent will 
be borne by the Centre and 10 per cent will have to be raised by the 
villagers/panchayats. 

Recently, Sir, in order to meet the demands of safe drinking water 
in the country, our hon. Prime Minister has announced three innovatives/ 
revolutionary schemes which include (i) providing one lakh hand-pumps 
in water-scarce villages; (ii) providing drinking water in about one lakh 
primary schools; and (iii) reviving one lakh traditional sources of water. 
With all these three schemes, funds to the extent Rs. 360 crores per 
annum have been provided for. Sir, as it has been pointed out here, 
every year, the funding is very well-arranged. In the year 1999, funds 
to the extent of Rs. 1,700 crores were allocated. Now, in the year 2003-
04, it has been raised to Rs. 2,585 crores, which means, it is almost 
50 per cent higher than what it was five years back. 

In fact, some Members have raised a point regarding quality of 
water. This problem has also been tackled very well by the Government. 
For instance, as regards the flouride problem, 36,988 village/habitations 
are going to be covered by the Government of India. We would be 
providing sufficient funds to the flouride affected villages. 
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The other aspect, which was raised, was about blackishness of 
water. I would say that blackishness of water is being tackled at various 
places by reverse osmosis process and distillation process. And, it has 
been seen that this has resulted in getting good quality of water. 

Sir, as regards the four other points which Shri Azmi has raised 
while speaking on his Resolution, one was regarding poly packed 
bottled water. I would say that ensuring poly packed water may not be 
feasible because if we look into the requirement of the whole country, 
even if we calculate It on the basis of 3 litres of drinking water per 
person and 5 litres of water for cooking purposes, that is, 8 litres per 
capita, with the present population of 105 or 107 crores, it would 
account for 840 crores of bottles of water. It means, 840 crores of 
bottles of 1 litre capacity should be provided every day, which looks 
quite impossible. As far as his suggestion, that water should be 
supplied through the PDS outlets is concerned, we have already been 
having correspondence with the Department of Food and PDS. They 
have not accepted this suggestion and have written that the PDS 
caters only to the supply of foodgrains, sugar and kerosene. In any 
case, Sir, if it has to go through the PDS outlets, it will be just 
impossible to distribute 18,000 water bottles per outlet, and there are 
4.75 PDS outlets in the country. Twenty per cent of our population 
lives in hilly and remote areas. It will be very difficult to reach these 
water bottles to such inaccessible areas. Thirdly, the hon. Member 
has suggested the formation of a Central Board for Safe Drinking 
Water. Sir, there are already so many boards. We have the Rajiv 
Gandhi Water Mission; and so many boards are already there. 

Now, three things are very important. One is the formation of 
policy and assistance from the Central Government. Then, it is the 
execution of that policy by the States, through the bureaucracy at the 
Centre and in the States. The third important link is the man who is 
ultimately going to get benefited. It will be very difficult to coordinate 
the activities at all these  three levels, Sir, I feel the suggestion made 
by the mover of the Resolution that safe drinking water should be 
supplied in bottles and poly-packs through the PDS outlets is neither 
feasible nor practical and in view of the huge water requirement in the 
country which I have already mentioned. In view of this, Sir, I request 
the hon. Member to withdraw his Resolution. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 

Mr. Azmi, would you like to reply? 

273 



                               RAJYA SABHA [1 August, 2003] 
 

!Cٹ�وا_H <��!%\ �	]@، �ہ �
ہ�%ں ا<'� �cح )ے �6ہ ہے �ہ +@ �
_�  : ا�
�	�� ا����


W\ ہ	ؤس !%ں /�	 ہے �
)6ّہ �$ �	 �	م ہ
�	 ہے%B
�eم ان -ر�	ں ��%! \$%B ،	� ر�Q%$ٹ ��


W\ �� <�<ہ !%ں �'	گ B%	، ده�%
اد ���	ہ
ں%B
�eے اس ر�� !%�ا !	��	 ہے -)	�'%
ں �	، +�ہ
ں 

 ��c �Cح )ے �'� -واٹ� �� +
��ا��G ہے، �ہ �ہX ہ� +
B�%^ اور�ہX ہ� اہ� ��ا��G ہے�ہ �ہ 

/ج +
�ڑ� �ڑ� ���O%	ں �ہ	ں /���	رو�	ر ���ے ا�. ا�. B%ٹ��	�� �	 �	رہ �	رہ رو�%ہ، ���رہ 

���رہ رو�%ہ B%�6 ہ%ں ���l دوده اور�	�� �	 �'	ؤ ا�. ��ے ہ
ۓ ہ%ں، اس �	رے !%ں !%ں <	ہ
ں 3	 

ہ ہ	ؤس ��c �Cح )ے اس ��ڈ�I\ ���ے �
_� ا�C	 ا�. ا�	ۓ ��	ۓ�	�ہ �	م +�6	 �
ا�. �ہ �

 ا�. �
اس �� �cف ہ�%ں ده%	ن -B%ٹ��%�ے �	 �	�� �� )ے �� �%\ <	ر رو�ے !%ں ہ� !^ )$ے


ل رہ� ہ%ں،+ہ	ں '� eٹ��$%J ��	+ ں%! Hا)ٹ%ٹ
+ ��O�� 5
� 	�
د��	 ہ
3	 ہ
3	 اوردو)�ے، �

�%Fے +	رہ� ہے،اس �� �cف �'� اس �	�� �	 �G$^ ا ^$G� ra( �� ���'	ؤ ہ
�	 +	رہ	 ہے، �	

	3
  -ہ	ؤس �
ده%	ن د��	 ہ

�ہ B%6ے ہ
_ے �'�)ے ا��ے ��	م )	�'%
ں �	 ده�%
اد ���	 ہ
ں اوراس  X?دہ و	ں ز�%!

 4F� ،�'� ح )ے�c �C� رے !%ں	�ہے، اس  �_

W\ �ے !	ده%� )ے +
 <�<ہ ہ%Bروeر�


��� ہ
�� +	رہ� ہے،اس �� ده%	ن د��	 ہے���ے )�
<ے د�+ �� �� �ہ د� /ج - !%ں �	


ہ� �ڑ� ��?� ��<$ے ہ%ں B%$\ /ج )ے �
)	ل �ہGے +@ 50-55/زاد ہ
<$	 ہے اور�ہ�ے �

 ��3	ؤں !%ں <'
ٹے <'
ٹے �	5ب �'� �'
دے +	�ے �'ے �
ان ��6ے زوددار i��cے )ے �	

	'� 	6G$��$6G	 �'	، �ہ%ں �'� ��
�ں �'
دے +	�ے �'ے- ���	ۓ +	�ے �'ے، �
ان !%ں �	B ^�	� 


ں �ے ��l اورا��� ��?� ���ے �ے �[ �l	XB �ہ ہ
رہ� ہے �ہ B	( ج /زاد� �ے ا��ے/ \$%B

	6G! ہ%ں� ��	�
�	ۓ +	�ے ہ%ں �B ^���ارد ہے،  ��	�

�ں �'
دے +	�ے ہ%ں ���- ra( �� ��	� 

�%Fے +	رہ� ہے، �ہ ا�. �ہX ہ� C!�%' �3�Gہ ہے ا 	3
ور�ہ	 +	رہ	 ہے �ہ ا�3 �'�ڈ ورBڈ وار ہ

	3
�� ��ہ	�
 /ج ا)$� و+ہ )ے �%�	ر� ���6 �ڑه�6 +	رہ� - �ہ ا�. �ہX ہ� )��%\ !C�Gہ ہے-�

 �$>
ہ%ں، �%��C اورا)� �cح �� دو)�� ا��C ا��C �%�	ر�	ں ہ
�� +	رہ� ہ%ں، +
�6E ہ

�� �ے �	رن وہ �%�	ر�	ں دو�	رہ )�اٹ'	� XWرہ� ہ%ں�'%ں،/ج اس دو 	ے -��� )ے �ہ		� XWدو 

3
ں �ے ��ن ���%�	ر�	ں �ڑه�6 +	رہ� ہ%ں
B ر -�� و+ہ )ے��
ں �ے اF� ٹے

ٹے <''> 

  -�%�	ر�	ں �ڑه�6 +	رہ� ہ%ں

اس B�ے �ہ ا�. �ہX ہ� )��%\ !C�Gہ ہے،اس ��<�<	 ���ے ہ�%ں �%�ے �ے �	ف �	�� �ے 

��وB\ ���ے ا)ے !ہ%	 ��ا�	 ہے/ 4F� ہ� 4F� ے�B-ں!%ں
- �'�ا�. �	ر )@ �	 ده��ے واد ���	 ہ

  -W$��ہ

  
"�W �6E"  

  
  

274 



[1 August, 2003] RAJYA   SABHA 
 

†�� (%3 8��� 8&�� :   �<+ ��%� 0�
��� ��ह�, 
ह �� ह�* 'G@� �ह 
�� ��� ह�  � �� ��� ���!�7� ह�"� �* ��� ह� �� �e� �o �� ��� ह��� ह� "�� 
 ��N+ ���, !� �� �� ���� "� �� 1
& ��,  �dह&�� %� ���!�7� �� 00F �* $�2 
 !
�, �d
��� ��� ह� � � ��� ����� ह�  � 
ह ��+ �� �� L�B!� ह�, 
ह �ह,� ह� 
4�!�7�! ( �ह,� ह� %J��+g�+ L�B!� ह� �  ��� �ह �� $� �� �� �h�-�h� 

�� �िनया  
ह�� �� m
��� ���  #�-#� !�+ ���� �� ��ह-��ह 9�
�, �d�ह-
�d�ह 9�
� !��� ह� 
� � ��� ( ���� �� $��  �# 2# ह�, %� �� �* �� 0�ह� �2�  � 
ह 
ह�"�  ��� �ह  �� %� �  -��7 ���  ��� [�� #� "��
 ���# �� � �� 
���� �� #� !�+ ���� �� ���� �� �� �� ���-0� 9�# �* ह�  �! ��� � #� �� 
%� n ह��� v
�� ���� ह��� ( ����, ����-��!�, �� ��� �� <+�s� �* ��� 
5� N+�� 8�! ह� ह�, �ह�� ���� ��  �?�, ! '$�� ह��� �� ह� ह�, ���� �� ��ह 
 �?�, ! ��0� �� ह� ह�, "� n $� %� ह�"� �� v
�� ���� ह�2� � �� 4
��� ��
 � 
!��� ह,#  5 �� '��� ���� �� 1
& �� �d
��� ��� ( %� ���?
�7� ��   !# 
"���  5 ��  N��<+ �9� 2�  � ह�* %� ���?
�7� ��  ��v
� �� �� 00F ह,� ह�, "� 
��� �*  ��� �ह �� $�, �, @ ���  ���0� ��7 �* ���� �� �� ��� ह��� �� ह� ह�, "� 
� v
�� ���� ह�� 
ह ��7 �� ���� ह� 0,�� ह� ( �ह�� �� �� ह� �h� �N�� � 

0,��  ह� !� �� �� �� 50-55 ��! �ह!� �� 2���& ��◌ं @�+�-@�+� ��!�� $� 8��� ���� 1� 
�� "��*  ���� ���� ����  ��  ����  ��!�� 1�� �ह; $� �, # 8��� ���� 1� 
� �! 
!2�# ���� 1�, �� "��* ����  ��!�� 1�, !� �� �� ����� ��  %��� �E\ ��  ��� 
( %��� �N�� ��� ��  ��� ह�!� 
ह ह� ह� ह�  � �, #� 8��� ���� ह� �� ���� 
���� ह�, �! !2�# ���� ह� �� ���� �ह;  �!�� � ���� �� ��ह ��0� �� ह� ह�, 
ह 
#� �ह,� ह� 2�$� ��!� ह� ( �ह� �� ह� ह�  � '2 1-3 �?-3 �� ह�2� �� ���� � 
ह�2�� 
ह #� �ह,� ह� ��2�� ��!� ह�� �� %��� ��ह �� ���� 
��  ���� �C�� �� 
ह� ह�, �� � ( %�� �ह �� 'd
 [��-[�� ���� 
�� ह��� �� ह� ह�, �� 8	� ह� 
0,�� 1�, �� %� �� E� ���� ��  ��O �� ���� 
�� ����� � "l� ह� ह� � �� E� ���� 
�� �ह��� �� ��ह �� !�2& ��  ���  � ���� 
�� �C�� �� ह� ह�� @�+�-@�+� �G0& ��  
'�� ���� 
�� �:�� �� ह� ह�� 
 

 %� !# 
ह #� �ह,� ह� �� 
� ���!� ह�, %� � 00F ���  ह�* ���� ��  
��5 ���� ��   !# �, @ � कुछ`1 ����!� ���  %�� "�!B� ���� ह�� ��  5 #� �� 
���� �d
��� ��� ह� � � 7, r
� � 

†Translitration of Urdu speech. 

275 



RAJYA SABHA [1 August, 2003] 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): Mr. 
Azmi, are your withdrawing your Resolution, or, should I put it to vote? 

SHRI ABU ASIM AZMI: Sir, please put it to vote. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, the usual practice in this 
august House on the Private Member's Resolutions or Bills is, a 
Member may press his points, but the Chair is requested not to put it to 
vote, I hope, the hon. Member would follow the convention of the 
House, and withdraw his Resolution. Unless the problem is very 
pressing, he should not press for a vote. (Interruptions) I have been 
saying this as an experienced Member of this House for the last 12 
years. This is the usual practice of the House. He can seek the 
information from the Minister. The hon. Member should finally withdraw 
it. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
Mr. Azmi, are you withdrawing it? 

SHRI ABU ASIM AZMI: No, I am not withdrawing it. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
I shall now put the Resolution to vote. The question is: 

"Having regard to the fact that clean drinking water is a life 
saving necessity of mankind and non-availability thereof 
makes victim of various fatal diseases and his efficiency is 
reduced and in order to exploit the shortage of safe drinking 
water number of big companies selling drinking water in the 
name of "mineral water" have entered the market but the 
price of water being sold by them is so high that the 
common man cannot afford to purchase it and apart from 
this, if water is supplied through pipelines or carriers there 
always remains a risk of its getting contaminated in the 
process; 

this House urges upon the Government to take effective 
steps to provide safe drinking water in the form of bottled or 
poly packed water to the common man in the country and 
include it in public distribution system like food articles and 
set up a Central Drinking Water Advisory Board to make 
sufficient arrangement for safe drinking water." 

The Resolution was negatived. 
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THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
Now, the next Resolution is to be moved by Shri Ramachandra 
Khuntia. But, before taking up that Resolution, may I just take the 
sense of the House, as we have got 15 minutes left to five? A 
sufficient time of two hours is allotted for this, and there are three 
speakers who would be speaking on this Resolution. Should we 
continue with it? 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE 
AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI O. RAJAGOPAL): Sir, the hon. Member can move 
his Resolution now. 

SHRI B.J. PANDA: Sir, with 15 minutes extension, we can wind 
up the discussion on that Resolution also. This is an important 
Resolution. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
I would like to take the sense of the House. One alternative being 
suggested is, Mr. Khuntia may move the Resolution, and we will 
discuss it later. 

AN HON. MEMBER: Yes, Sir. 

THE VICE-CHAIRMAN (SHRI SHANKAR ROY CHOWDHURY): 
So, in that case, Mr. Khuntia, kindly move the Resolution and we will 
discuss it later. 

Declaration of Orissa as a Special Category State 

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, I move the 
following Resolution:— 

"Having regard to the fact that the State of Orissa is still mired in 
economic backwardness, fragile resource base, frequent 
natural calamities including Super Cyclone in 1999, 
perennial drought and floods, loan burden of Rs. 27,000 
crores and interest burden of Rs. 3,700 crores per annum, 
this House is of the opinion that Orissa is the poorest State 
in the whole of the country with 47.15% people living below 
poverty line, 38.41% population of Scheduled Castes and 
Scheduled Tribes, literacy still 
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